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Import Policy for Registered Exporters
for the year April, 1968—March, 1969.

Import Policy for Registered Exporters
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Import Policy for Registered Exporters
for the year April 1968—March, 1969.

Import Policy for Registered Exporters
for the April, 1968—March, 1969.

Import Policy for Newsprint-Binding and
Writing Paper (excluding laid marked
paper which contains mechanical wood
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cent fibre contents— S. No. 44/V—for
the year April, 1968—March, 1969-
release of additional quota to non-
striking newspapers.

Import Policy for Registered Exporters for
the year April—1968—March—1969—
submission of documents by exporters
of Books Journals and Periodicals.

Annual Financial Statement for 1968-69
as presented to Parliament on the 29th
February, 1968.

Import Policy for Registered Exporters
for the year April, 1968—March, 1969.

Extraordinary mentioned above will be supplied on Indent to the Manager of Publications Civil
be submitted so as to reach the Manager within ten days of the date of issue of these Gazette .Lines.
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PRESIDENT'S SECRETARIAT
New Delhi, the 16th December 1968

No. ID-Pies./d'S.—The President is pleased to award the
Pie'iidcnt's Police and Fire Services Medal (or gallantry to
the undermentioned office! of the Himachal Pradesh Police :—

Name of the offiier and rank

Shri Jago Ram,
Constable No. 378,
1st Battalion, Himachal Prudesh Armed Police.
Himachal Ptadesh.

Statement of services for which t)ie decoration has been
uwunled.

Oil the 4th February, 1968, Shri Jago Ram was accom-
panying the Commandant of the 1st Battalion, Himachal
Pradesh. Aimed Police, in a jeep to Rampur. Near Kirth,
they found that a platform pillar of the ropeway trolley on
the left bdnk of liver Sut'ej had suddenly started falling
towards the river due to the loosening of its foundation by
heavy rains. Two women were caught inside the trolley
which was stuck to the masonary pillar which was tilted
precariously and was expected to crash down in the river at
any moment. 'Hirce men who tried to assist the women
had slipped in the deep gap caused by the dislodgement of
Ihe boulder on which the foundation of the pillar rested and
had only escaped death miraculously. The women in tht*
fiol'ey were wailing and crying (or help. On seeing this
Shri Jago Ram, iti disicgord of hi-> own life, scaled the pillar
iiml brought out ihe (wo women from the trolley and so
saved their lives.

Shri Jago Ram displayed great courage and gallantry in
suvinc Ihe lives of (he women at tlie rWv of his own.

2, 'I his award i3 made for gallantry under rule 4(i) of the
mles governing the award of tho President's Police and Fire
Services Medal and consequently carries with it the special
allowance admissible under rule 5, with effect from the 4th
February, 1968.

The Yith December 1968

No, HQ-Prcs./68.—The President is pleased to approvo the
uwaid of the MAHA VIR CHAKRA for acts of gallantry
to :—

Lieutenant-Colonel MAHATAM SINGH (IC-10690),
Janinui and Kashmir Rifles.

(Effective date of award—lst October, J967)

Lieutenant-Colonel Mahatam Singh was commanding a
battalion of Jammu and Kashmir Rifles in the Cho La area
dining the period from the 23yd June to 14th October 1967,
when there was constant tension and provocation from th©
Chinese forces who were at places very close to our troops.
Despite difficult terrain and weather conditions, the tioop->
under his able leadership carried out their task commondably.
Lieutenant-Colonel M&hatam Singh always kept a firm grip
over the situation. On thc 1st October 1967, when the
enemy launched ti sudden attack on our positions, Lieutenarvt-
ColoncI Mahatjm Singh reached the scene after an arduous
march and restoied the situation almost instantaneously and
also established physical contact with one of our position.".
which had boint: the burnt of the fighting.

Throughout, Lieutenant-Colonel Mahatam Singh displayed
exemplary courage, leadership and devotion to duty.
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JW. 81-Pn»./68.—The President in pleased to approve tho
award of the KIRTI CHAKRA for conspicuous gallantry In
tho Mizo Hills area to th© undermentioned ;—

1. 27152 Subedar CHALHNUNA LUSHAI,
Assam Rifles

(Effective date of award—24th February 1967)

On the 24th February 1967, Subedar Chalhnuna Lushai
waj detailed to raid and capture a hostile camp at a villago
in Mizo Hills. When his platoon was about 50 yards from
the hostile camp, it was held up by continuous Light Machine
Oun and Rifle fire. Subedar Lvwhai crawled upto the hostika*
position at great personal risk and threw a hand-grenade on
the LMG position and thus silenced it, which enabled his
platoon to achieve Jt* objective. The platoon destroyed the
hostile camp, killing 3 hostile and capturing arms <tnd
ammunition.

In this action, Subedar Chalhnuna Lushai displayed
exemplary courage and leadership.

2. Captain ALLAH NOOR KATHAT (EC-57412),
Assam Rifles. {Posthumous)

(Effective date of award—2nd July 1967)

Captain, Allah Noor Kathat was commanding a wing of a
battalion of Assam Rifles in the Mizo Hills In April 1967.
In a very short period, he waa able to restore confidence In
general public in that area. On the 2nd July 1967. when
he was informed by a villager that three hostiles had be«n
seen near a village church demanding food and shelter from
the villagers, he immediately took out a patrol to deal with
the hostiles. While the patrol was on its way b'ack to Its
post. Captain Kathat was interrupted by the villager who
had given the Information earlier but the Interruption was
actually intended to mark out Captain Kathat as the main
target. The hostiles who had taken up ambush positions In
the thick jungle opened small arms fir© on the patrol.
Although Captain Kathat was seriously wounded, ho killed
the hostile informer and rushed upon the hostile gang
ordering his men to follow him. During this encounter,
Captain Kathat received two more bullet wound* but not-
withstanding this he continued to encourage his men to
engage the hostiles. The hostiles became un-nerved and
fled, leaving behind 3 dead, one gun and a large quantity of
ammunition. Captain Kathat succumbed to his Injuries.

Throughout, Captain Allah Noor Kathat displayed exem-
plary courage, determination and leadership.

No. 82-Pr«./68.—The president U pleased to approve the
award of the VIR CHAKRA for acts of gallantry In tho
Cho La area to the undermentioned:—

1. JC-24059 Subedar WARY AM SINGH.
Jammu and Kashmir Rifles.
(Effective date of award—lit October 1967)

Subedar Waryam Stnuh was commanding a platoon of a
battalion of Jammu and Kashmir Rifles In the Cho La area.
On the 1st October 1967. when the Chinese forces opposite
our positions suddenly opened fire with heavy machine Rims
and recoiileis guns. Subedar Waryam' Singh Immediately
ordered his men to fire back at the Chinese forces. Desoite
heavy enemy flre, he moved from one oosftton to another
instilllnn confidence In his men. At times, he himself
ensapied the Chinese forces with his sub-machine gun and
foiled their attempt') to over-run his position despite heavy
casualties on his side.

ThroURhout. Subedar Waryam Singh displayed courage,
leadership and devotion to duty.

2. 13717044 Havildar NARTNDER SINGH.
Jammu and Kashmir Rifles. (Posthumous)
(Effective date of award—\st October 1967)

Havildar Narinder Slneh was serving with a platoon of a
battalion of Jammu h Kashmir Rifles In the Cho La nrea In
October 1967. On the Irt October 1967, when the Chinese
force* suddenly opened flre with henvv machine-arm and
rrcoMifM imn* at our noslttoni. Havildar Narinder SInch
whose wctlon was denloved onlv a few yards swuv <V"m the
Chinese nosltkm, ruined forward to a qtone wall and started
hurling grenades at the Chinese forest and also encouraged

his men to put up a stiff resistance. While doing so, ho was
shot in the head and succumbed to his injuries.

In this action, Havildar Narinder Singh displayed courag*
and determination.

3. 9404031 Havildar TIN JONG LAMA.
Gorkha Rifles.

(Effective date of award—Ut October 1967)

Havildar Tinjong Lama was commanding a rccoilless gun
detachment in the Cho La area on the 1st October 1967
When the Chinese forces opened heavy machine-gun fir© on
our posts. Havildar Lama brought his recoilless gun promptly
into action and destroyed a Chinese heavy machine-gun post.
Although his detachment suffered casualties, he manned hia
recoilless gun single-handed and damaged another Chinese
machine Run.

In this action, Havildar Tinjong Lama displayed courage
and determination,

4. 13727452 Rifleman GAGAN CHAND.
Jammu and Kashmir Rifles. (Posthumous)

(Effective date of award—1st October 1967)

Rifleman Gagan Chand was serving in u battalion, of
Jammu A Kashmir Rifles, which was Involved In tho fighting
in, the Cho La area on the 1st October 1967. When the
Chinese opened heavy machine-gun and recoilless gun flre
On his position, he, disregarding personal safety, rushed to
a nearby post, picked up the light machine-gun and effectively
fired on the Chinese killing 5 of them. He continued to
flre till he was fatally wounded and fell at his post fighting
to the last.

In this action, Rifleman Gagan Chand displayed courage,
determination and devotion to duty.

5. 9409060 Rifleman DEBI PRASAD LIMBU.
Gorkha Rifles. (Posthumous)

(Effective date of award—1st Octobtr 1967)

Rifleman Debi Prasad Limbu was the forward sentry In a
platoon post In the Cho La area on the 1st October 1967.
When the Chinese suddenly opened fire with heavy machine-
gun, mortars, rocket launcher, rifles. LMGs 'and grenades, he
kept on firing at the Chinese. After he had finished his
ammunition, he took out his khukri and charged the Chinese
and killed about five Chinese soldiers before he was himself
killed.

In this action, Rifleman Debi Prasad Limbu displayed
courage and determination.

6. 1190652 Gunner CORA) S. PAKKIR M0HAMMT3D,
Artillery,

(Effective date of award—1st October 1967)

Gunner S. Pakklr Mohammed was signaller In the obser-
vation party at Cho La on the 1st October 1967, when, due
to sudden Chinese heavy flre, the observation post line got
out and the signal NCO. who was brinfrinjr up the romotd
control was hit by enemy mortar flre, Gunner S. Pakkir
Mohammed immediately jumped out of hH trench and
rushed forward to his comrade who was seriously wounded
and removed him to safety. Thereafter he restored the
communication. When the line was again cut he once again
jumped out of the trench and repaired the line, but by
this time due to a direct mortar hit on the observation post,
the radio-set and telephones had been blown up. He, how-
ever, maintained the slnRle telephone line which was repeated-
ly being cut by Chlneso Mortar flre.

In this action. Gunner S. Pakklr Mohammed displayed
courage and devotion to duty.

No. 83-PreJ./68.—The President ts pleased to approve the
award of the SHAURYA CHAKRA for acts of gallantry
to :—

1. 15563 Hnvildar HARKA BAHADUR THAPA,
Assam Rifles.

(Effective, date of award—1st May 196T)
On the 7th April 1967. while Havlldar Harka Bahadur

Thapa was engaged in sitinR hfa ambush party.Jn an area
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in MJzo District, he came across an armed hostile scout.
He pounced upon t ic hostile and seized his weapon and
ammunition. On the 30th April 1967, H&vildar Thapa wa«
ordered to lead a 15 man patrol and lay an ambush. To
achieve surprise-, he took a circuitous route through thick
jungle and along with 3 other ranks, took up a position a
little ahead from his main party. The next day, he observed
a group of 3 or 4 men moving from the direction of the
Dhauleswari river, which aroused his suspicion. He deploy-
ed his small party skilfully and attacked the hostlles who
had settled down in a place at the outskirts of the village to
confer. He killed one hostile and captured another. In
the ensuing combing operation, Havlldar Thapa captured
two le'aders of hostiles. some arms and a number of Impor-
tant documents.

In this action, Havildar Harka Bahadur Thepa displayed
courage and initiative.

2. No. 16930 Naik URBADUTTA CHHETRI.
Assam Rifles.

(.Effective date of award—16th June 1967)

On the night of the 16th/17th June. 1967, Mizo hostiles
kidnapped a large number of Government servants and loyal
citizens from Ai|al township. Naik Urbadutta Chhetri was
a section Commander of one of the parties which was order-
ed to comb the surrounding are'a. While the patrol was
conducting a search, Naik Chhetri saw a wisp of smoke
curling up from one of the deserted huts. Before the hut
could be assaulted, the hostiles became aware of the presence
of the patrol and tried to escape under cover of fire. Naik
Chhetri with two other ORs, quickly moved to the rear of
the hostiles' position and got advantage noint but unfor-
tunately found his sten-gun jammed at the most crucial
moment. But before the hostile (runner could open flre he
pinned him down and captured him along with his LMG.
Naik Chhetri's other two companion who arrived at the spot
quickly tackled other hostiles and captured arms, a hand-
grenade and a good deal of ammunition.

In this action, Naik Urbadutta Chhetri displayed courage
and determination.

3. Second Lieutenant PRATAP RANA (IC-17508).
Bihar Regiment.

(Effective date of award—6th August 1967)

On the 5th August 1967. 2nd/Lt Pratao Rana was ordered
to proceed with a patrol of 18 men to locate a hostile Bang
approximately 200 stronu in an area In Manipur who were
reported to be In possession of 9 l.MGs, about 100 rifles and
several other weapons. On the 6th Auoust 1967. on receiv-
ing information about the gang in a village 2nd/Lt. Rana
immediately set out for that place and was able to locate the
gang. He approached close to the village and onened flre
On the sane who were taken bv comnlete surmise. Durlne
the encounter the lender of th? fano- wai Wed. which
demoralised the hostiles who fled 2nd/Lt. Rana pursued
them klllinc some more and forcing the others to leave
Manipur State.

In this action. Second-Lieutenant Pratan Rana displayed
cool courage, determination and leadership.

4. No. 2561904 Sepoy RAJI,
Madras Regiment.

(Effective dale of award—29th September 1967)

Sepoy Raji was on water duty at the river Sutlel at
Hussaintwala on the 29th September 1967. A Pakistani sus-
pect apprehended by the Border Security Force was un-
shackled and permitted to drink water from the river. The
prisoner suddenly Himned into the river, which wai in hleh
spate, and started swimmine down-stream towards the
Pakistan side. Although the Security Force Guard fi'i'd two
rounds at the escapinc prisoner, these moved Ineffective.
Sepov Raii who was standing on the bnnk of the river some
distance down-stream, noticed this arid realising that some-
thins was wrona imme<1iate1v iumned into tbe iiwlft flowing
river, overtook the c?cnninc wi"io"er er-nDnVd wfth htm nnd
finally overpowered him and handed film over to the Security
Guard.

Sepoy Rafi displayed cool courage, Initiative and determina-
tion

5. JC-32917 Naib Subedar MAN SINGH,
Tat Refitment.

(Effective date of award—27th December 1967)
Naib Subedar Man Singh was point platoon commander

of a column of a company of the Jat Regiment in Mizo
Hills in December 1967. On, the 27th December 1967,
his column clashed with hostiles near Assam-Burma border.
The hostile camp sentry fired on our scout and killed him.
On seeing this, Naib Subedar Man Singh assaulted the hostile
camp with his platoon which came under hostile flre. Ho
led his men boldly and rushed to the hostile LMG which
was firing at them. He received 3 LMG bursts in his left
shoulder but ho forced the hostile LMG to withdraw to the
rear.

In this action, Naib Subedar Man Singh displayed courage
and leadership.

6. No. 2642140 Naik JATIA RAM.
Grenadier* (Posthumous)

(Effective date of award—3Ut January 1968)
On the 31st January 1968, at approximately 1645 hours,

a battalion of Grenadiers was marching to concentration
area in Sela area in NEPA for taking part in the Corps
exercise. The battalion took a short cut down the hill-side
and arrived at a lower alignment of the road near the
junction of two big streams. Because of the roar of the
stream and no sentry being encountered on the route taken
by th» battalion, the battalion was unaware of a bulldozer
working on a new alignment about 600 metres above. While
Naik Jatia Ram's company was negotiating a point, the
sound of the falling stones was heard. Naik Jatia Ram
immediately shouted to hia section to seek cover of the hfll-
«ide. He physically pushed some of the men of his section
towards the hill-side and in so doing he was delnyed in
seeking safety for himself and was mortally injured as a
result of which he died later.

Throughout, Naik Jatia Ram displayed cool courage and
initiative.

No. B4-Pres,/6&.—The President is pleaded to apnrove the
award of the "SENA MEDAL'VARMY MEDAL" to
the undermentioned personnel for acts of courage :—

1. JC-30458 Naib Subedar CHITRA BAHADUR
GURUNG.
Gorkha Rifleg.

Naib Subedar Chitra Bahadur Gurung was commanding a
platoon of Assam Riflea in the Mizo Hills area. On the 26th
May 1967, he was ordered to caoture and destroy a hostile
camp. Due to heavy firing; by the hostiles. his platoon was
held up about 100 yards short of the objective. Undaunted,
he immediately charged the hostile position and with the
heln of his men was able to capture the hostile position,
killing 2 hostiles on the spot and capturing one along with
arms and ammunition.

In this action, Naib Subedar Chltrn Bahadur Owning dis-
played courage and determination.

2. No. IB KM Lance Naik YAM BAHADUR BHAN-
DARI,
Assam Rifles.

On the 4th November 1967. Lance Naik Yam Bah'idur
Bhandari was the leading stout of a platoon patro! In Mizo
District. When he reached the outskirts of a village, he
noticed about 20 armed hostile* 500 yards ahead of him.
The hostile sentrv immediately rnfaed an alarm by firing
warnlnit bursts. Renililnn that the hostile*! would run awav
under the cover of fire he chnrced the host'les with his sec-
tion foliowlnn him. Un-nerved by sudden assault, the
hr^tilei started running in different directions. Lance
Naik Bhandari with his men chased them and findine
that ^ armed hostiles had jumped down a steep cl;ff
side, himself followed suit and wounded a hostile who drop-
ped "his LMG and escarted. During the course of a subse-
quent Search, a dead body of a h^tHe wan also recovered
from the area from where the hostile LMG was captured.

Tn this action, T.nnre Nnlk Yam Bahadur Bhandnri dis-
placed courage and initiative.

3. 16021 L*nce Naik BUDHTMAN SARKL
Asstm Rifles.
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Qa the night of 27th/28th Juno, 1967, Lance Naik Budhi-
man Sarki was commanding a section which formed part of
the patrol that raided an area hi Aijal to deal with a hostile
intrusion. He was ordered to take a small patrol to recon-
noitre some caves in the area where the hostiles could seek
shelter. While moving with two other men, he suddenly
met the leader of 5 armed hostiles who were runnlnjt away.
The hostile leader attempted to shoot his way out as a result
of which Lance Naik Sarki received bul!et injuries in both
hands. Despite being wounded, he engaged the hostile
leader in a harvd-to-hand fight and succeeded In killing him.

Throughout, Lance Naik Budhiman Sarki displayed courage
and determination.

4. 18079 Rifleman DHAN BAHADUR CHHETRI.
Assam Rifles,

On the 2nd July 1967, Rifleman Dhan Bahadur Chhetri
was a member of the patrol which was taken out to deal
with a reported hostile intrusion into a village in Mizo Hills.
After completing the search of the village and its surrounding
a<rea, while the patrol was on its way back to the post. It
was fired upon by a party of about 20 armed hostiles. In
the very opening burst, Rifleman Chhetri Was wounded, but
notwithstanding this, he followed his patrol leader to charge
the hostiles, firing his machine-gun from the hip. This
brave action so unnerved the hostiles that they fled leaving
arms and ammunition and 3 dead.

In this action. Rifleman Dhan Bahadur Chhetri displayed
courage and determination.

5. 181991 Rifleman NOURKHUMA LUSHAI.
Assam Rifles.

On the 14th March 1967, Rifleman Ngurkhuma Lushai
was a member of a patrol which was sent out to search for
hostiles who were reported to have been concentrating in a
village in the Mizo Hills. He was leading scout of the
patrol when it was fired upon by hostiles from close range.
He realised that the only way to save the patrol was to
launch an immediate assault on the hostiles. He alone
assaulted the hostile position and was later joined by the
second scout. As a result of the prompt action, the hostiles
were completely discouraged and fled into the jungle, leaving
behind two rifles and some ammunition.

In this action. Rifleman Ngurkhuma Lushai displayed
courage and determination,

NAGENDRA SINGH. Secy, to tho President

LOK SABHA SECRETARIAT

New Delhi-l, the 20th December 1968
No. 50/1/C//68.—Tha following members of Lok Sabha

and Rayja Sabha have been elected as Members of the
Committee in the Welfare of Scheduled Castes and Sche-
duled Tribes for a term of two years beginning from the
18th December, 1968 :—

Chairman
1. Shri D. Basumatari.

Members

Lok Sabha
2. Shri P. C. Adichan,
3. Sardar̂  Buta Singh.
4. Shri Benoy Krishna Daschowdhury.
5. Shri Tulsiram Dashrath Kamble.
6. Shri Baij Nath Kureel,
7. Shri V. Mayavan,
8. Shri Meetha Lal Meena.
9. Shrimati Minimata Agam Dass Guru.

10, Shri Dahyabhai Parmar.
11. Shri Nanubhai N. Patel.
2. Shri Ramji Ram.
)}. Shrimati B. Radhabal Ananda Rao.
11 Shri Bhola Raut.

15. Chawdhury Sadhu Ram.
16. Shri B. Shankaranand.
17. Shri Suraj Bhan.
18. Shri G. G. Swell.
19. Shri Ramchandra Ulaka,
20. Shri R. S. Vidyarthi,

Rafya Sabha
21. Shri M. V. Bhadram.
22. Shri Ganesh! Lal Chaudhary.
23. Shri K. S. Chavda.
24. Shri B. T, Kempraj.

25. Shri B. D. Khobaragade.
26. Shri Dayaldas Kurre.
27. Shri Lokanath Misra.
28. Shri Nekl Ram.
29. Shri E. M. Sangma.
30. Shri Man Singh Varma.

M, C. CHAWLA. Dy. Secy.

MINISTRY OF HOME AFFAIRS

RESOLUTION

New Delhi-U, the 20th December 1968

Central Board on Civilian Rifle* Training Scheme
No. F. U/6/6S-P.IV.—In partial modification Of tho

Ministry of Home Affairs Resolution No. F. 25/3/67-P.IV,
dated the 29th June 1967, the Government of India hereby
appoints the Minister fn the Ministry of Home Affairs as the
Vice-Chairman of the Central Board on Civilian Rifle Train-
ing Scheme and reconstitutes tha Board to that extent

ORDER

ORDERED that the above be published in tho Gazette of
India.

B. VENKATARAMAN, Jt. Secy.

RULES

New Delhi, the 4th. January 1969

No. i/75/6Q-AIS(IV).—The rules for a competitive
examination to be held by the Union Public Service
Commission in July, 1969, for selection oi Released
Emergency Commissioned. Officers/Short Service Com-
missioned Officers who were CommisBioned in the Arm-
ed Forces after 1st November, 1962, for the purpose
of filling vacancies reserved for them in the Indian
Forest Service are published for general informa-
tion.

2. The number of vacancies to be filled on the re-
sults of the examination will be specified In the Notice
issued by the Commission.

Reservations will be made for candidates belonging
to the Scheduled Castes and the Scheduled Tribes in
respect of vacancies aa may be fixed by the Govern-
ment.

Scheduled Castes/Tribes mean any of the Castes/
Tribes mentioned in the Scheduled Castes/Tribes Lists
(Modification) Order, 1956, read with Scheduled Castes
and Scheduled Tribes Orders (Amendment) Act, }966,
the Constitution (Jammu end Kashmir) Scheduled
Castes Order 1956, the Constitution (Andaman and
Nicobar Islands) Scheduled Tribes Order, 1959, the
Constitution (Dadra and Nagar Haveli) Scheduled
Castes Order, 1962, the Constitution (Dadra and Nagar
Haveli) Scheduled Tribes Order, 1962, the Constitution
(Pondicherry) Scheduled Castes Order, 1964 and the
Constitution (Scheduled Tribes) (Uttar Pradesh)
Order, 1967.
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3. The examination will be conducted by the Union
Public Service Commission in the manner prescribed
in Appendix II to these Rules.

The dates on which, and the places at which the
examination will be held shall be fixed by the Com-
mission. __

4. Subject to the provisions of these Rules, alt
Emergency Commissioned Officers/Short Service Com-
missioned Officers who were commissioned in the Aim-
ed Forces after 1st November, 1962, and who have
been released during 1968, or during 1969 prior to
the date of this notification, or are due to be released
thereafter till the end of 1969, will be eligible to
appear at this examination.

Provided that Emergency Commissioned Officers/
Short Service Commissioned Officers commissioned in
the Armed Forces after 1st November, 1962, who were
released prior to 1968 shall be eligible to appear at this
examination in accordance uith the provisions of Rule
8.

NOTE 1.—For the purpose, of these Rules, "release"
means :

(1) actual release according to a phased pro-
gramme in the case oi Emergency Commis-
sioned Officers,

(ii) actual release at the end of the tenure of
their service in the case of Short Service
Commissioned Officers,

(iii) invalidment owing to a disability attributa-
ble to or aggravated by military aervic*,

from the Armed Forces after a spell of service, and
not during or at the end of training, or during or
at the end of Short Service Commission granted to
cover the period of such training prior to being taken
in actual service, nor does it cover cases of officers
released on account of misconduct, or inefficiency or
at their own request.

NOTE 2.—The candidature of a person Is liable to
be be cancelled, if after submitting his application, he
is granted permanent Commission in the Armed Forces,
or he resigns from the Armed Forces, or he i» released
therefrom on account of misconduct, inefficiency or at
kis own request.

NOTE 3.—Engineers and Doctors employed under the
Central Government or State Governments or Govern-
ment owned Industrial undertakings who are required
to serve in the Armed Forces for a minimum pres-
cribed period under the Compulsory Liability Scheme
and who are granted Short Service Commission under
the relevant rules during the period of such service
will not be eligible for admission to this examination.

NOTE 4.—Officers belonging to the Volunteer Reserve
Forces and called upon for temporary service will
not be eligible for admission to this examination.

5. A candidate must be either—

(a) a citizen of India, or

(b) a subject of Sikkim, or

(c) a subject of Nepal, or

(d) a subject of Bhutan, or

(e) a Tibetan refugee who came over to India,
before the 1st January, 1962, with the Intention
of permanently settling in India, or

(f) a person of Indian origin who has migrated
from Pakistan, Burma, Ceylon, and the East
African countries of Kenya, Uganda and the
United Republic of Tanzania (formerly
Tanganyika and Zanzibar) with the intention
of permanently settling in India.

Provided that a candidate belonging to categories
(c), (d), (e) and (f) above shall be a person

in whose favour a certificate of eligibility has
been issued by the Government of India.

Certificate of eligibility will not, however, be neces-
sary in the case of candidates belonging to any one of
the following categories : —

(i) Persons who migrated to India from Pakistan
before the nineteenth day of July, 1948, and
have Ordinarily been residing in India since
then.

(ii) Persons who migrated to India from Pakistan
on or after the nineteenth day of July, 1948,
and have got themselves registered as citizens
under Article 6 of the Constitution.

(iii) Non citizens in category (f) above who en-
tered service under me Government of India
before the commencement of the Constitution,
viz., 26th January. I960, and who have conti-
nued in such service since then. Any such
person who re-entered or may re-enter such
service with break after the 26th January,
1950, will however require certificate of eligi-
bility in the usual way.

A candidate in whose case a certificate of eligibility
is necessary may be admitted to the examination and
he may also provisionally be appointed subject to the
necessary certificate being given to him by the Govern-
ment.

6. (a) A candidate must not have attained the age
of 24 years on the 1st July of the year in which he
joined the pre-commission training in the Armed
Forces or got the Commission (where there was only
post Commission training).

(b) The age limit prescribed above will be relaxa-
bl«: —

(i) up to a maximum of five years if a candidate
belongs to a Scheduled Caste or a Scheduled
Tribe;

(ii) up to a maximum of three years if a candidate
is a boua fide displaced person from East
Pakistan and has migrated to India on or
after 1st January 1964;

(iii) up to a maximum of eight years if a candi-
date belongs to a Scheduled Caste or a Sche-
duled Tribe and is also a bona fide displaced
person from East Pakistan and has migrated
to India on or after 1st January, 1964;

(iv) up to a maximum of three years if a candidate
1B a resident of the Union Territory of
Pondicherry and has received education
through the medium of French at some stage;

(v) up to a maximum of three years if a candidate
is a bona fide repatriate of Indian origin from
Ceylon and has migrated to India on or after
1st November, 1964, under the Indo-Ceylon
Agreement of October, 1964;

(vi) up to a maximum of eight years if a candidate
belongs to a Scheduled Caste or a Scheduled
Tribe and is also a bona fide repatriate of
Indian origin from Ceylon and has migrated
to India on or after 1st November, 1964, under
the Indo-Ceylon Agreement of October, 1964;

(vii) up to a maximum of three years if a candidate
is a resident of the Union Territory of Goa,
Daman and Diu;

(viii) up to a maximum of three years if a candidate
is of Indian origin and has migrated from
Kenya, Uganda or the United Republic of
Tanzania (formerly Tanganyika and Zanzi-
bar) ;

(ix) up to a maximum of three years if a candidate
is a bona fide repatriate of Indian origin fron
Burma and has migrated to India on or aftr
1st June, 1968;

(x) up to a maximum of eight years if a candi«ate
belongs to a Scheduled Caste or a Scheduled
Tribe and is also a bona fide repatriate of
Indian origin from Burma and has migated
to India on or after 1st June, 1968;
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Kxi) up to a maximum of three years In the case
of defence services personnel disabled in
operations during hostilities with any foreign
country or in a disturbed area and released
as a consequence thereof;

(xii) up to a maximum of eight years in the case
of defence services personnel disabled in opera-
tions during hostilities with, any foreign coun-
try or in a disturbed area and released as a
consequence threeof, who belong to the Sche-
duled Castes and the Scheduled Tribes;

(xiii) up to a maximum of three years if a candi-
date who joined the pre-Commission training
in the Armed Forces or got the Commission
(where there was only post-Commission train-
ing), in 1963, is a bona fide displaced person
from Pakistan;

(xiv) up to a maximum of eight years if a candi-
date who joined the pre-Commission train-
ing in the Armed Forces or got the Commis-
sion (where there was only post Commission
training), in 1963, belongs to a Scheduled Caste
or a Scheduled Tribe and is also a bona fide
displaced person from Pakistan;

(xv) up to a maximum of four years if a candi-
date, who joined the pre-Commission training
in the Armed Forces or got the Commission
(where there was only posl. Commission train-
ing), in 1963 or 1964 or 1965, is a resident of
the Andaman and Nicobar Islands; and

(xvi) up to a maximum of three years if a candi-
date, who joined the pre-Commission training
in the Armed Forces or got the Commission
(where there was only post-Commission train-
ing), in 1968 or 1964 or 1960, is an Indian
citizen and ia a repatriate from Ceylon.

SAVE AS PROVIDED ABOVE THE AGE LIMITS
PRESCRIBED CAN IN NO CASE BE RELAXED

7. No candidate shall be permitted to compete more
than two times at the examination, the restriction being
effective from the examination held in 1968.

Nora.—A candidate shall be deemed to have com-
peted at the examination if he actually appears In any
one or more subjects.

8. Subject to the provisions of these Rules, a candi-
date must take the examinations held in the year of
his release and in the year following the year of his
release, as his first and eecond chances respectively.

Provided that

(i) a candidate released prior to 1968 may take
the examination to be held in 1969 as his
second chance; and

(ii) a candidate invalided owing to a disability
attributable to or aggravated by military ser-
vice, during 1968 after the closing date pre-
scribed for receipt of applications for the
1968 examination may take the examination
to be held in 1969 as his first chance.

NOTE,—The provision contained in proviso (ii) Lo
this Rule will not apply to candidates who were due
for release in 1968 according to a phased programme
(in the case of Emergency Commissioned Officers)
or at the end of the fenure of their service (in ihe
case of Short Service Commissioned Officers).

9. A candidate must hold a Bachelor's degree with
at least one of the subjects namely, Botany, Chemistry,
Geology, Physics and Zoology or a Bachelor's degree
in Agriculture or in Civil or Mechanical or Chemical
ir Agricultural Engineering of any of the Universities
•numerated in Appendix I or must possess any of the
Qualifications, mentioned in Appendix-I-A subject to
tie condition stipulated therein.

TOTE I.—A candidate who has appeared at -n ex-
arflnation the passing of which would render him eli-
giUe to appear at this examination but has not been

informed of the result may apply for admission to the
examination. A candidate wno intends to appear at
such a qualifying examination may also apply provid-
ed the qualifying examination is completed before the
commencement of this examination. Such candidates
will be admitted to the examination, if otherwise eligi-
ble, but the admission would be deemed to be provi-
sional and subject to cancellation of they do not pro-
duce proof of having passed the examination, as soon
as possible, and in any case not later than two months
after the commencement of this examination.

NOTE II.—In exceptional case3 the Union Public
Service Commission may treat a candidate, who has
not any of the forgoing qualifications, as a qualified
candidate provided that he has passed examinations
conducted by other institutions, the standard of which
in the opinion of the Commission, justifies his admis-
sion to the examination.

NOTE III.—A candidate who is otherwise qualified
but who has taken a degree from a foreign university
which is not included in Appendix I, may also apply
to the Commission and may be admitted to the exami-
nation at the discretion of the Commission.

10. A candidate serving in the armed forces must
submit his application for this examination to the
Officer Commanding his unit who will forward it to
the Union Public Service Commission. A candidate
who is himself the Officer Commanding his Unit must
submit his application through his next superior o^icer.

All other candidates in Government Service must
obtain prior permission of the Head of the Depart-
ment to appear for the Examination.

11. The decision of the Commission as to the eligibi-
lity or otherwise of a candidate for admission to the
examination shall be final.

12. No candidate will be admitted to the examination
unless he holds a certificate of admission from the
Commission.

13. Any attempt on the part of a candidate to obtain
support for lus candidature by any means may dis-
qualify him for admission.

14. A candidate who in the opinion of the Com-
mission has resorted to impersonation or has submit-
ted fabricated documents or has submitted documents
which have been tampered with or has made state-
ments which are incorrect or false or has suppressed
material information or has otherwise resorted to any
other irregular or improper means for obtaining ad-
mission to the examination, or has used or has attempt-
ed to use unfair means in the examination hall or has
misbehaved in the examination hall, or has been found
to have in his possession or accessible to him unautho-
rised papers, books or notes etc. in the examination
hall, may, in addition to rendering himself liable to
criminal prosecution,—

(a) be debarred permanently or for a specified
period—
(i) by the Commission, from adprission to

any examination or appearance at any
interview held by the Commission for
selection of candidates; and

(ii) by the Central Government, from taking
up any employment under them; and

(b) be liable to disciplinary action under the
appropriate rules, if he is already in service
under Government.

15. Candidates who obtain such minimum qualifying
marks in the written examination as may be fixed
by the Commission in their discretion shall be sum-
moned by them for the vivn voce.

16. After the examination, the candidates will be
arranged by the Commission in the order of merit
as disclosed by the aggregate marks finally awarded to
each candidate, and in that order so many candidates
as are found by the Commission to be qualified by
the examination shall be recommended for appoint-
ment.
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Provided that any candidate belonging to the Sche-
duled Castes of the Scheduled Tribes, who though
not qualiiied by the standard prescribed by the Com-
mission for the Service, is declared by them to be
suitable for appointment thereto with due regard to
the maintenance of efficiency of administration, shall
be recommended for appointment to vacancies reserved
for members of the Scheduled Castes and the Schedul-
ed Tribes, as the case may be, in the Service.

17. (a) If on the result of the examination, a
sufficient number of qualified candidates is not avail-
able to fill the vacancies reserved for roleased Emer-
gency Commissioned/Short Service Commissioned
Officers, the unfilled vacancies shall be filled in the
manner prescribed by the Government in this behalf
from time to time.

(b) If the number of qualified candidates is larger
than the number of vacancies reserved for released
Emergency Commissioned/Short Commissioned Officers,
the names of those who are not appointed shall be
kept on the waiting list for appointment against the
quota of vacancies reserved for them in the succeed-
ing year(s).

18. The form and manner of communication of the
result of the examination to individual candidates
Shall be decided by the Commission in their discretion
and the Commission will not enter into correspondence
With them regarding the result.

. Id. Success in the examination confers no right to
appointment, unless Government are satisfied after
such enquiry as may be considered necessary, that the
candidate ia suitable in all respects for appointment to
the Service.

20. A candidate must be in good mental and bodily
health and free from any physical defect likely to inter-
fere with the discharge of his duties as an officer
of the Service. A candidate who after such medical
examination as Government or the appointing autho-
rity, as the case may be, may prescribe is found not
to satisfy mese requirements, will not be appointed.
Any candidate called for the ulua voce by the Com-
mission may be required to undergo medical examina-
tion.

NoTE.—In order to prevent disappointment candi-
dates are advised to have themselves examined by a
Government Medical Officer of the standing of a Civil
Surgeon, before applying for admission to the exami-
nation. Particulars of the nature of the medical test to
Which candidates will be subjected before appoint-
ment and of the standards required are given in Appen-
dix IV to these Rules. For the disabled ex-Defence
Services personnel the standards will be relaxed con-
sistent with the requirements of the Service.

Attention is particularly invited to the condition of
medical fitness involving a walking test of 25 Kilo-
metres in 4 hours.

21. No male candidate who has more than one wife
living Or Who having a spouse living, marries in any
case in which such marriage is void by reason of its
taking place during the life time of such spouse, shall
be eligible for appointment to the Service, on the
results of this competitive examination unless the Gov-
etttfnertt of India, after being satisfied that there are
special grounds for doing so, exempt any male can-
didate from the operation of this rule.

22. Candidates are informed that some knowledge of
Hindi pYlor to entry into Service would be of advant-
age in passing departmental examinations which can-
didates have to take after entry into Service,

23. Bfief particulars relating to the Service to which
recrtutment is being made through this examination
are given in Appendix III.

M. Jt. BHABDWAJ
Under Swcy.

APPENDIX I

List of Universities approved by the Government of
India (vide Rule 9>

INDIAN UNIVERSITIES
Any University incorporated by an Act of the

Central or State Legislature in India and other educa-
tional institutes established by an Act of Parliament,
or declared to be deemed as Universities under Section
3 of the University Grants Commission Act, 1956.

UNIVERSITIES IN BURMA
The University of Rangoon.
The University of Mandalay.

ENGLISH AND WELSH UNIVERSITIES
The Universities of Birmingham, Bristol, Cambridge,

Durham, Leeds, Liverpool, London, Manchester, Oxford,
Reading, Sheffield and Wales.

SCOTTISH UNIVERSITIES
The Universities of Aberdeen, Edinburgh, Glasgow

and St. Andrews.

IRISH UNIVERSITIES

The University of Dublin (Trinity College).
The National University of Dublin.
The Queen's University, Belfast.

UNIVERSITIES IN PAKISTAN

The University of Punjab.
The Dacca University.
The University of Sind.
The Rajshahi University.

UNIVERSITY IN NEPAL
The Tribhuvan University, Kathmandu.

APPENDIX I-A

List of qualifications recognised for admission to the
examination (vide Rule 9).

•1. French-Examination "Propedeutlque".

•2. Diploma in Rural Services of the National Council
of Rural Higher Education.

*3. Diploma in Rural Services of the Visva Bharati
University.

•4. 'Higher Course' of Shri Aurobindo International
Centre of Education, Pondicherry, provided that the
Course has been successfully completed as a "full
student".

•5. Associateship or Fellowship of the Indian Insti-
tute of Science, Bangalore.

6. National Diploma In Civil or Mechanical or
Chemical Engineering/Chemical Engineering and Tech-
nology of the All India Council for Technical Educa-
tion.

7. A pass in Section A and In Section B (In oni_
of the Branches, namely Civil Engineering, Mechanical
Engineering or Chemical Engineering) of the Associate
Membership Examination of the Institution of Engi-
neers (India).

8. Hons. Diploma hi Civil or Mechanical Engineering
of the Loughborough College, Leicestershire, provided
that a candidate has passed the common preliminary
examination or has been exempted therefrom.

•NOTE.—Qualifications 1 to 5 will not be accept-
able unless the candidate has passed tie
examination with at least one of He
subjects namely, Botany, Chemlsfy,
Geology, Physics and Zoology.
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APPENDIX II
Plan of the Examination

1. The competitive examination comprises :
(a) "Written examination in two subjects as shown

in para 2 below carrying a maximum of 300
marks.

(b) Viua voce for such of the candidates as may
be called by the Commission carrying a maxi-
mum of 300 marks of which 50 marks shall be
assigned to the Evaluation of the Record of
Service in the Armed Forces.

2. The subjects of the written examination, the time
allowed and the maximum marks allotted to each
subject, will be as follows :

Subject Time Maximum
allowed Marks

({) General English . . .. 3 hours 150
(ii) General Knowledge.. .. 3 hours 150

3. The syllabus for the examination will be as in the
attached Schedule; and the question papers for the
written examination will be the same as for the cor-
responding subjects in the scheme of the regular
Indian Forest Service Examination which will be held
concurrently.

4. All question papers must be answered in English.
3. Candidates must write the papers in their own

hand. In no circumstances, will they be allowed the
help of a scribe to write the answers for them.

6. The Commission have discretion to fix qualifying
marks in any or all the subjects of the examination.

7. If a candidate's handwriting Is not easily legible,
a deduction will be made on this account from the
total marks otherwise accruing to him.

8. Marks will not be allotted for mere superficial
knowledge.

9. Credit will be given for orderly, effective and
exact expression combined with due economy of words
in all subjects of the examination.

SCHEDULE

(vide para 3 of Appendix II)
PART A

The standard of papers will be such as may be exr
pected of a Science/Engineering graduate of an Indian
University.

(1) General English

Candidates will be required to write an essay in
English. Other questions will be designed to test their
understanding of English and workmanlike use of
words. Passages will usually be set for summary or
precis.

(2) General Knowledge
General Knowledge Including knowledge of current

events and of such matters of every day observation
and experience in their scientific aspects as may be
expected of an educated person who has not made
a special study of any scientific subject. The paper
will also include questions on History of India and
Geography of a nature which candidates should be
able to answer without special atudy.

PART B

Viva voce : The candidates will be examined by a
Board who will have before them a record of the
career of each candidate, including service In the
Armed Forces. The candidate will be asked questions
on matters of general interest and his subiects of aca-
demic study, as also on his experience in ttvr1 Arrrted
Forces. The obiect of the Vivn VQCI IS an fwpsqrnent
of the iiiitabilltv of the qandidate for the .Service by
a Board of competent &nd unbiased observers.

2. The technique of the Viva, voce Is not that of a
strict cross examination, but of a natural, though
directed and purposive conversation, intended to re-
veal the mental qualities of the candidate, eg., the in-
tellectual curiosity, critical powers of observation and
assimilation, balance of judgment, and alertness of
mind; initiative, tact, capacity for leadership; the
ability for social cohesion; mental and physical energy
and powers of practical application; integrity of cha-
racter; and other qualities such as topographical sense,
love for out-door life and the desire to explore un^
known and out of way places.

APPENDIX III
(Vide Rule 23)

The Appendix briefly describes the conditions of
service as applicable to candidates recruited through
the regular Indian Forest Service Examination. Tn*
seniority and pay of the candidates who may be ap-
pointed on the results of this examination would be
regulated in accordance with the special orders issued
by the Government in this behalf.

(a) Appointments will be made on probation for a
period of three years which may be extended. Suc-
cessful candidates will be required to undergo proba-
tion at such place and in such manner and pass
such examinations during the period of probation as
the Government of India may determine.

Ch) If, in the opinion of Government, the work or
conduct of an officer on probation is unsatisfactory or
shows that he is unlikely to become efficient Govern-,
ment may discharge him forthwith.

(c) On the conclusion of his period of probation,
Government may confirm the officer in his appoint-
ment or, if his work or conduct has In the opinion Of
Government been unsatisfactory Government mfcy
either discharge him from the Service or mav extend
his period of probation for such further period as Gov-
ernment may think fit.

(d) If the power to make appointments in the Ser-
vice Is delegated by Government to any officer that
officer may exercise any of the powers of Govern-
ment under clauses (b) and (c) above.

(e) An officer belonging to the Indian Forest Service
will be liable to serve anywhere in India or abroad
either under the Central Government or under a State
Government.

(f) Scales of pay : —
Junior Scale.—Rs. 40O-400-4S0-30-600-33-67fl-Jffl-

35-950.
Senior Scale.—Rs. 700 (Bth year or under) -40-1100-

30/2-1230.

Conservator of Forests.—Rs. 1300-60-1600-lOO-lBOtiV
Chief Conservator of Forests.—Rs. 2000-125-2250.
Inspector General of Forests.—Not yet fixed.

Dearness allowance will be admissible In accordance
with the orders issued from time to time.

A probationer will be started on tlie Junior time
scale and permitted to count the period spent on pro-
bation towards leave, pension or increment in the time
scale.

(R) Provident Fund.—Officers of the Indian Forest
Service are governed bv the All India Service (Pro-
vident Fund) Rules 1955.

(hi Leave.—Officers of the Indian Forest Service are
governed by the All India Service (Leave) Rules, 1935.

(i) Medical Attendance.—Officers of the Indian
Forest Service are entitled to medical attendance bene-
fits admissible under the All India Services (Medical
Attendance) Rules, 1034.

(1) Retirement Benefits.—Officers of the Indian
Forest Service appointed on the basis of' Competitive
Examination are governed bv the All Indin Services
(peath-cum-Retirement Benefits) fyulaB, l^W,
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APPENDIX IV

REGULATIONS RELATING TO THE PHYSICAL
EXAMINATION OF CANDIDATES

(vide Rule 20)
(These regulations ar« published for the convenience

of candidates and In order to enable them to ascertain
the probability of their coming up to the required
physical standard. The regulations are also intended
to provide guide lines to the medical examiners and a
candidate who does not satisfy the minimum require-
ments prescribed in the regulations cannot bo declared
fit by the medical examiners. However, while holding
that a candidate is not fit According to the norms laid
down In these regulations, It would be permissible
for a Medical Board to recommend to the Govern-
ment of India for reasons specifically recorded in
writing that he may be admitted to service without
disadvantage to Government. It should, however, bo
clearly understood that the Government of India re-
serve to themselves, absolute discretion to reject or
accept any candidate after considering the report of
the Medical Board. For the disabled ex-Defence Ser-
vices personnel the standards will be relaxed consis-
tent with the requirements of the service).

1. To be passed as fit for appointment a candidate
must be In good mental and bodily health and free
from any physical defect likely to interfere with the
efficient performance of the duties of his appointment.

2. Walking test.—The candidates will be required to
qualify in wnlking test of 25 Kilometers to be com-
pleted in * hours. The arrangement for conducting
this test will be made by the Inspector General of
Forests, Government of India so as to synchronise with
the sittings of the Medical Board.

3. (a) In the matter of the correlation of age, height
and chest girth of candidates of Indian (Including
Anglo-Indian) race it la left to the Medical Board
to use whatever correlation figures are considered most
suitable as a guide in the examination of the candi-
dates. If there be any disproportion with regard to
height, weight and chest girth, the candidate should
be Hospitalised for investigation and X-ray of the
chest taken before the candidate Is declared fit or
not fit by the Board.

(b) The minimum standard for height and chest
girth without which candidates cannot be accepted,
are as follows:—

Height

163 cms

150 cm*

Chest girth
(fully

expanded)

84 cms

79 cms

Expansion

5 cms (For men)

5 cm» (For women)

The minimum height prescribed Is relaxable in case
of candidates belonging to races such as Gorkhas,
Garwalis, Assamese, Nagaland Tribals, etc., whose
average height is distinctly lower.

4. The candidate's chest will be measured as fol-
lows : —

He will remove his shoes and be placed against the
standard with his feet together and the weight
thrown on the heels and not on the toes or
other sides of the feet. He will stand erect
without rigidity and with the heels, calves,
buttocks and shoulders touching the standard;
the chin will be depressed to bring the vertex
of the head level under thp horizontal bar and
the height will be recorded in centimetres and
parts of a centimetre to halves,

5. The candidate's chest will be measured as ^fol^
lows : ~r-

He will be made to stand erect with his feet to-
gether and to raise his arms over his head.
Tha tape will be so adjusted round the chest
that its upper edge touches the inferior angles

of the shoulder blades behind and lies inAhe
same horizontal plane when the tape Is taken
round the chest. The arms will then be
lowered to hang loosely by the side and care
will be taken that the shoulders are not thrown
upwards or backwards so as to displace the
tape. The candidate will then be directed to
take ft deep Inspiration several times and the
maximum expansion of the- chest will be care-
fully noted and the minimum and maximum
will then be recorded In centimetres 84-89,
M-M.8 etc. In recording the measurements
fraction* of less than half centimetre should
not be noted.

6. The candidate will also b 0 weighed and his weight
recorded in kilograms; fractions of a half of a kilo-
gram should not be noted.

7. The candidate's eye-sight will be tested in accor-
dance with the following rules. The result of each
test will be recorded: —

(I) Oenefal.—The candidate's eyes will be sub-
mitted to a general examination directed to
the detection of any disease or abnormality.
The candidate will be rejected if he suffers
from any squint or morbid conditions of eyes,
eye-lida or contiguous structures of such a
sort as to render, or likely »t a future date to
render him unfit for service.

(II) Visual Acuity.—The examination for deter-
mining the acuteness of vision • includes two
tests, one for distant, the other for near vision.
Each eye will be examined separately.

There shall be no limit for minimum naked eye
vision but the naked eye vision of the candidates
shall, however, be recorded by the Medical Board or
other medical authority in every case, as it will fur-
nish the basic information In regard to the condition
of the eye.

The standards for distant and near vision with or
without glasses shall be as follows : —

Distant

Better
eye

6/9
or

6/6

Viiion

Worso
eye

6/9

6/12

Near

Bettor
eye

S n O 6

Vision

Worse
eye

SnO-8

Note : —

(1) Total amount of Myopia (Including the cylin-
der) shall not exceed —4.00D in each eye. Total
arnount of Hypermetropla (including the cylinder)
shall not exceed +4.00D in each eye.

(2) Fundus Examination.—Wherever possible fun-
dus examination will be carried out at the discretion
of the Medical Board and results recorded.

(3) Colour Vision.— (i) The testing of colour vision
shall be essential.

(11) Colour preception should be graded Into a
higher and a lower Grade depending upon the size
of the aparture in the lantern as described In the table
below: —

1.

2.

3.

Grade

Distance between

Size of aperture

Time of exposure

Grade of Colour
Perception

the lamp and candidate. 4

1

5

•9 metres

•3 mm.

Bee.

(Ill) Satisfactory colour vis ion constitutes recogni-
tion w i t h ease and wi thout hesitation of s ignal red,
signal green and w h i t e colours. The use of Ishihara's
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plat*s, shown, in Rood light and suitahlu lantern like
EdrfRt Green's shall be .considered quite, dependable
for testing colour vision, "While either of the two tests
may • ordinarily be considered sufficient, in respect of
the services concerned with road, rail and air traffic,
it is essential to carry out the lantern test. In doubt-
ful cases where a candidate fails to qualify when test-
ed by only the one of the tests, both the tests should
be employed.

(4) Field of Vision.—The field of vision shall be
tested in respect of all services by the confrontation
method. Where suoh test gives unsatisfactory or
doubtful results, the field of vision should be deterr
mined on the perimeter,

(5) Night Blindness,—Night blindness need not be
tested as a routine, but only in special cases. No
standard test for thr̂  testing of nightblindness OT
dark adaption is prescribed. The Medical Board
should be given the discretion to improvise such
rough tests, e.ff. recording of visual acuity with reduced
illumination or by making the candidate recognise
various objects in a darknened room after he/she has
been there for 20 to 30 minutes. Candidates' own
statements should not always be relied upon but they
should be given due consideration.

(6) Ocular condi t ions other than visual acuity.—-(a)
Any organic disease or a progressive refractive error
which Is likely'to result in loweririg the visual acuity
should be considered as a disqualification.

(b) Trachoma.—Trachoma; unless" complicated, shall
not ordinarily be a cause for disqualification.

(c) Squint.—As the presence of binocular vision is
essential, squint, even if the visual acuity is of the
prescribed standard, should be considered as a disquali-
fication.

(d) One-eyed persons.—The employment of one-
eyed individuals is not recommended

7. Blood Pre&sure.

The Board will use its discretion regarding Blood
Pressure. A rough method of calculating normal maxi-
mum systolic pressure is as follows : —

(i) With young subiects 16—25 years of age the
average is about 100 plus the age

i(ii) .With subjects over 2J5 years of age the general
rule of T10 plus half the age seems quit*1 satis-
factory.

N.B.-—As a general rule any systolic pressure over
140 mm and diastolic over 90 mm should be regarded
ss suspicious and the candidate should be hospitalised
by the Board before giving their final opinion regard-
insr the candidate's fitness or otherwise. The hospi-
talizntion report should Indicate whether the rise in
blood pressure is of a transient nature due to excite-
ment etc., or whether it is due to anv organic disease.
In all such cases X-rav and eleetrocardiographic exami-
nations of heart and blood urea clearance test should
slso be done as a routine. The final decision as to the
fitness or otherwise of a candidate will, however, rest
with the Medical Board only.

Method of taTs'ina BZoocI Pressure

The merctiry manometer type df Instrument should
be used Pis a rule. The measurement should not be
taken within fitness minutes of any exercise or excite-
ment Provided the oatieut. and narticularlv his nrm
Is relaxed, he may be either lying or sitting. The
arm is supported comfortably at the natient's side In
R more of less horizontal nosiiion. Thf1 arm should
he freed from the clothes to the shoulder. The cuff
comoletelv deflated should be applied with the middle
of the rubber over the inner side of the arm. and its
lower edge on inch or two above the bend nf the elbow.
The following turns of cloth bondage should swosd
evonlv over the bag to avoid bulging during inflation.

The bronchial arterv is located by mioltntion at the
bend of the elbow and the stethescope is then applied

lightly and centrally over it below, but not in contact
with the cuff. The cuff is inflated to about 200 mpa
Hg. and then slowly deflated, The level at which the
column stands when soft successive sounds are heard
represents the systolic pressure. When more air is
allowed to escape the sounds will be heard to increase
in intensity. The level at which the well-heard clear
sounds change to soft muffled fading sounds represents
the diastolic pressure. The measurements should be
taken in a fairly brief period of time as prolonged pres-
sure of the cuff is irritating to the patient and
will vitiate the readings. Rechecking, if necessary,
should be done only a few minutes after complete
deflation of the cuff, (Sometimes, as the cuff is deflated
sounds are heard at a certain level, they may dis-
appear as a pressure falls and rqappear at a still lower
level. This 'Silent Gap1 may cause error in reading).

8. The urine (passed in the presence of the exami-
ner) should be examined and the results recorded,
Where a Medical Board finds sugar present in a candi-
date's urine by the usual chemical tests the Board
will proceed with the examination with all its other
aspects and will also specially note any signs or symp-
toms suggestive of diabetes. Tf, except for the glyco-
surla, the Board finds the candidate conforms to the
standard of medical fltnees required they may pass
the candidate "fit subject to the glycosuria being non-
diabetic" and the Board will refer the case to a speci-
fied specialist in medicine who has hospital and labo-
ratory facilities at his disposal. The Medical Special-
ist will carry out whatever examinations, clinical and
laboratory, he considers necessary Including a standard
blood sugar tolerance test, and will submit his opinion
to the Medical Board, upon which the Medical Board
will baSe its final opinion "fit" or "unfit". The can-
didate will not be required to appear in person before
the Board on the second occasion. To exclude the
effects of medication It may be necessary to retain
a candidate for several days in hospital under strict
supervision.

9, The following additional points should be observ-
ed : —

(a) that the candidate's hearing in each ear is good
and that there is no sign of disease of the
oar, In case It is defective the candidate
should be examined by the ear specialist. Pro-
vided that if the defect in hearing is remedi-
able bv operation, or by use of a hearing Sid, B
candidate cannot be declared unfit on that
account Provided he/she has no progressive
disease In the car;

(b) that his/her speech is without impediment;
(c) that his/her teeth, are in good ordpr and that

he/she is provided wtth dentures .where necea-
sarv for effective mastication (well filled teeth
will pe considered as sound);

(d) that the chest is well formed and his chest
expansion sufficient; and that his heart and
lungs are sound;

(e) that there is no evidence of any abdominal
disease;

(f) that he is not ruptured;
(g) that he does not suffer from hydrocele, n

severe degree of varicocele, varicose veins or
piles;

(h) that his limbs, hands and feet are well formed
and developed and that there is free and per-
fect motion of all his loints;

(i) that he does not stjffer from any inveterate
skin- disease;

(j) that there is no congenital malformation or
defect;

(fc) that he does not bear traces of acute or chro-
nic disease pointing to an impaired constitu-
tion.

(1) that he bears marks of efficient vaccination:
and

(m) that he is free from communicab-le disease
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10. Radiographic examination of the chest should
b6 done as a routine in all cases for detecting any
abnormality of the heart and lungs, which may not be
apparent by ordinary physical examination.

When any defect is found it must be noted in the
certificate and the medical examiner should state his
opinion whether or not it Is likely to interfere with
the efficient performance of the duties which will be
required of the candidate.

NOTE,—Candidates are warned that there is no right
of appeal from a Medical Board, special or standing,
appointed to determine their fitness for the above ser-
vices. If, however, Government are satisfied on the
evidence produced before them of the possibility of an
error of judgment in the decision of the first Board.
it is open to Government to allow an appeal to a
Second Board. Such evidence should be submitted
within one month of the date of the communication
in" which the decision of the first Medical Board is
communicated to the candidate, otherwise no request
for an appeal to a second Medical Board will be con-
sidered.

If any medical certificate is produced by a candidate
as a piece of evidence about the possibility of an error
of judgment in the decision of the first Board, the
certificate will not be taken into consideration unless
it contains a note by the medical practitioner concerned
to the effect that it has been Riven in full knowledge
of the fact that the candidate has already been rejected
as unfit for service by the Medical Board.

Medical Board's Report
The following intimation is made for the guidance

of the Medical Examiner: —

1. The standard of physical fitness to be adopted
should make due allowance for the age and length of
service, if any, of the candidate concerned.

No person will be deemed qualified for admission
to the Public Service who shall not satisfy
Government, or the appointing authority, as
the case mav be that he has no disease, con-
stitutional affection, or bodily infirmity unfit-
ing him, or likely to unfit him for that ser-
vice.

It should be understood that the question of fit-
ness involves the future as well as the present
and that one of the main objects of medical
examination is to secure continuous effective
service, and in the case of candidates for
permanent appointment to prevent early pen-
sion' or payments in case of premature death,
It Is at the same time to be noted that the
question Is one of the likelihood of continuous
effective service, and that rejection of a candi-
date need not be advised on account of the
presence of a defect which in only a small pro-
portion of cases is found to Interfere with
continuous effective service.

A lady doctor will be co-opted as a member of
the Medical Board whenever a woman candi-
date is to be examined.

The report of the Medical Board should be treated
as confidential.

In case where a candidate is declared unfit for
appointment in the Government Service the
grounds for rejection may be communicated to
the candidate In broad terms without giving
minute details regarding the defects pointed
out by the Medical Board,

In cases where a Medical Board considers that a
minor disability disqualifying a candidate for
Government service can be cured by treatment
(medical or surgical) a statement to that effect
should be recorded by the Medical Board.
There is no objection to a candidate being in-
formed of the Board's opinion to this effect
by the appointing authority and when a cure
has been affected It will bp open to the autho-
rity concerned to ask for another Medical
Board.

In the case of candidates who are to be declared
'Temporarily Unfit' the period specified \for
re-examination should not ordinarily exceed
.•six months at the mactimum. On re-examina-
tion after the specified period these candidates
shoqld not be declared temporarily unfit for
a further peridd but a final decision in regard
to their fitness for appointment or otherwise
should be given.

(a) Candidate's statement and declaration.
The candidate must make the statement required

below prior to his Medical Examination and must sign
the Declaration appended thereto. His attention is
specialy directed to the warning contained in the Note
below : —

1. State your name, in full (In block)
letter's)

2. State your age and birth place
2. (a) Do you belong to races such as

Gorkhas, Garwalis, Assamese,
Nagaland Tribals etc. whose
average height Is distinctly lower.
Answer 'Yes' or 'No', and if the
answer is 'Yes', state the name
of the race.

3. (a) Have you ever had small-pox
intermittent or any other fever
enlargement or suppuration or
glands, spitting of blood, as-
thama, heart disease, lung dis-
ease, fainting attacks, rheu-
matism, appendicitis ?

Or
(b) any other disease or accident

requiring confinement to bed and
medical or surgical treatment ?

4. When were you last vaccinated ?
5. Have you suffered from any form

of nervousness due to over-work
or any other cause ?,

6. Furnish the following particulars concerning
your family : —

Father's age
if living and
state'of health

Father's age
at death and
cause of death

No, of bro-
thers living,
their ages and
state of health

No. of broth-
ers dead, their
ages at and
cause of death

Mother's age
If living and
state of heath

Mother's-age
at death and
cause of death

No. of sisters
living, their
ages and state
of health

No. of sisters
dead, their
ages at and
cause of

death
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Have you been examined by a Medi-

cal Board before ?

8, If' answer to the above is, Yes,
please state what Service/Services
you Were examined for ?

9. Who was tho examining authority ?
10. When and where was the Medical

Board held ?
11. Result of the Medical Board's

examination, if communicated to
you or if known
1 declare all the above answers to be, to the best

of my belief, true and correct.

Signed in my presence.

Candidate's signature

Signature of the Chairman of the Board.

NOTE :—The candidate will be held responsible for
the accuracy of the above statement. By wilfully
supressing any information he will incur the risk of
losing the appointment and, if appointed, of forfeiting
all claims to Superannuation Allowance or Gratuity.

(b) Report of Medical Board on (name of candidate)
physical examination

1. General development: Good Fair
Poor
Nutrition : Thin Average Obese
Height (Without shoes) weight
Best Weight When ? Any recent change
in weight ? Temperature

Girth of Chest.
(1) (After full inspiration)
(2) (After full expiration)

2. Skin : Any obvious disease
3. Eyes
(1) Any disease
(2) Night blindness ...
(3) Defect in colour vision
(4) Field of vision
(5) Visual acuity

Acuity of vision

Distant

Near vision

Hypermetropk
(manifest)

Naked
eye

R.E.
L.E.
R.E.
L.E.
R.E.
L.E.

With Si
ul asses

trength of
Spta. Cyl.

glass
Axis

4. Ears : Inspection Hearing : Right Ear
Left Ear , .

5. Glands Thyroid

6. Condition of teeth

7. Respiratory System: Does physical examination
reveal anything abnormal in the respiratoryorfans ? . . . If ycs> explain
fully

8. Circulatory System :
(ffl) Heart : Any organic lesions ?

Rate Standing
After hopping 25 times
2 minutes after hopping

(b) Blood Pressure: Systolic Diastolic
9. Abdomen : Girth Tenderness

Hernia
(a) Palpable : Liver Spleen , .

Kidneys Tumours
(b) Hemorrhoids Fistula

10. Nervous System : Indication of nervous or men-
tal disability

11. Loco-Motor System; Any Abnormality

12. Ganito Urinary System: Any evidence of Hyd-
rocele. Varricocele etc.

Urine Analysis :
(a) Physical appearance
(b) Sp. Gr
(c) Albumen
(d) Sugar
(e) Casts
(f) Cells

13. Report of X-Ray Examination of
Cheat

14. Is there anything in the health of
the candidate likely to render him
unfit for the efficient discharge of
his duties in the Indian Forest
Service ?

15. Has he been found qualified in all
respects for the efficient and con-
tinuous discharge of his duties in
the Indian Forest Service ?

NOTE,—The Board should record their findings under
one of the following three categories:

(i) Fit

(it) Unfit on account of
(M) Temporary unfit on account of

Place
Date

Chairman
Member
Member

MINISTRY OF FINANCE
(Department of Economic Affairs)
New Delhi, the 23rd December 1968

No. F, 8(18)-iV5/68.-—Shri A. C, Shubh. Executive Coun-
cillor (Finance), Delhi, is appointed in place of Shri V. K.
Mulhoira, Chief Executive Councillor. Delhi, as a member
of the National Savings Central Advisory Board as recons-
tituted in the Government of India, Ministry of Finance
(Department of Economic Affairs) Resolution No. F. 8(18)-
NS/68, dated 6th September, 1968.

V. S. RAJAGOPALAN, Under Secy.

MINISTRY OF COMMERCE

RESOLUTION

New Delhi, the 20th December 1968
No. 6/\03 / 61-TEX (C).—The Government of India have

decided to extend by another three months, i.e., Upto March
15, 1969 the term of the first Committee of Administration
of the Handloom Export Promotion Council which was
constituted under the Ministry of Commerce Resolution No,
6/]l/64-TEX(C) dated 16th June. 1965 and whoso term
Was extended upto December 15. 1968 by Government Reso-
lution No, 6/1()3-TEX(O/67 dated 1st July, 1968.
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ORDER
ORDERED that the Resolution be published in the Gazette

of India.
ORDERLD atao that a copy ol the Resolution be sent to

all concerned.
K. SRINIVASAN, Dy. Secy.

MINISTRY OF INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS

(Department of Industrial Development)
New Delhi, the i6th December 1968

No. SA7U)-17(2)/65.—In the Ministry of Industrial
Development and Company Affairs (Department of Industrial
Development Resolution No. SSI(A)-17(2}/65-Vol. II dated
23rd August, 1968, under which the Small Scale Industries
Board was reconstituted, the following; addition may be made
to the list of Member;, of the Board :—

"67. Mrs. Haja Shariflf.
41, Linfihi Chetly Street,
Madras-1.

The 19th December 1968
No. W(4)/67'SSI(B).—ln supersession of this Minfstry's

Notification No. ll(6)/66-SSI(B), dated the 17th April, 1968,
the Governing Council of the Invention Promotion; Board is
hereby reconstituted and the composition of the reconstituted
Council is as follows :—

President
1. Prof. M. S. Th acker, 4-Kushak Road. New Delhi.

Vice-'P'resident
2. Shri N, J, Kamath, Joint Secretary to tho Govern-

ment of India, Department of Industrial Develop-
ment, New Delhi.

Members

3. Dr. P. S, Gill, Director, Central Scientific Instruments
Organisation, Chandigarh.

4. Shri M. M. Vadi, Senior Industrial Adviser (Engi-
neering), D.G.T.D., New Delhi.

5. Dr, A, Nj Ghosh, Director General, Indian, Standards
Institution, New Delhi-1.

6. Dr, S. Vedaraman, Controller General of Patents,
Design & Trade Marks, Queens Road, Bombay,

7. Shri K. L. Nanjappa, D.C.S.S.I., New Delhi,

8. Dr, B. P. Pal, Director Genera!, I.C.A.R.. New
Delhi-!.

9. Shri Y, A. Fazalbhoy, Managing Director, General
Radio Appliances, Bombay.

10. Shri H, P. Nanda. Messrs Escorts Ltd., Connaught
Circus, New Delhi.

• I I . Shri V, M. Rao, Technical Director, Messrs K.C.P.
Ltd., 38-Mount Road, Madras-6.

12. Shri Sanjoy Sen, Director, Sen & Pandit, Merchants
Buildings, Lal Bazar Street Calcutta-1.

13. Shri N. Bhavnani, Diicctor, Inventions Promotion
B'oard, New Dclhi-14.

O. R. PADMANABHAN, Under Secy.

MINISTRY OF STEEL, MINES & METALS

(Department of Mines and Metals)

New Delhi, the 10th December 1968

No. C6-7(I2)/68.—It has been decided to include a re-
presentative each of the Indian Iron & Steel Co. Ltd., Indian
Mine Managers' Association, Mining, Geological and Metal-
lurgical Institute of India, Indian C$al, Merchants* Association
and the major coal producing States in the composition

of the Coal Advisory Council which ,waa constituted-ft: vWe
Resolution No. C6-7(I)/67 dated the 12th June, 1968. There
will, hewever, be no change in the functions etc. of the
Council. With the inclusion of the new members, thp com-
position of Ihtf Council wiH now be as follows :^-

Chairman
Minister oi Steel, Mines and Metals,

Members
1, Prciidont of the Federation of Indian Chambers of

Commerce and Industry.—ex-officio.
2. President of the Associated Chambers of Commerce

and Industry of India,—ex-officio.
?. One representative each of the major coal producing

States viz. Bihar, West Bengal, Madhya Pradesh,
Andhra Pradesh, Assam, Maharashtra and Orissa

4. Two representatives of the major coal consuming
States—vBy .rotation annually.

5. A representative of the Public Sector Steel Industry.
6. One representative each of tho Ta(a Jron & Steel Co.

Ltd. and Indian Iron & Steel Co. Ltd., representing
the private sector of the Steel Industry,

7. Foilr representatives of the Joint Working! Committee
of the Coal Industry representing Indian Mining

, Association, Indian Mining Federation, Indian Cot-
lieiy Owners' Association and Madhya Pradesh and
Vidnrbha Mining Association.

8. A representative of the Coal Consumers Association
of India.

9. A representative of the Soft Coke Producers' Collie-
ries Association. , -

10. A representative of Labour.
11. A representative of the Indian Mine* Manaacrs"1

Association.
12. A representative of the Mining, Geological and

Metallurgical Institute of India,
13. A representative of the Indian Coal Merchants'

Association,
14. Chairman, Coal Board,
15. Managing Director, National Goal Development

Corporation Ltd.
16. Managing Director, Singareni Collieries Co. Ltd*
17. Managing Director, Neyveli Lignite Corporation Ltd.
18. Director Genera1, Council of Scientific aud Industrial

Research.
19. Direclot. • Central Fuel Research Institute.

•21). Director, Ccniial Mining Research Station.
21, Director, Indian School of Mines.
22. Director General, Geological Survey of India.
23. Director General of Mines Safety.
24, Director General, Technical Development.

25 Coal Mining Adviser, Department of - Mine? and
Metals, Ministry of Steel, Mines & Metals.

26. Ten I cpreseutarives- of the Government of India in-
cluding that of the Railways.

Member-Secretary
27. Director, Department of Minos & Metals, Ministry

of Steel, Mines & Metals.
The term of the Council is- for a period of two years from

the date it was constituted i.e. 12-6-1968 with a built-in pro-
vision for retirement of representatives in number 4 of the
above list after one year i.e. replacement by some other
representative of like unit for a period of one year.

The Council may meet periodically i.e. at least once a
year.

Function 9
The function of the Coal Advisory Council is to advise

Government in regard to all matter? of a general character
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relnting to coal, and in particular to problems pertaining to
planning foi the development, utilisation and due conserva-
tion of the coal resource1? of the country.

K. K. DHAR, Director

MINISTRY OF FOOP, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPERATION

(Department of Agriculture)

RESOLUTION
New Dellu-l, the 5th December 1968

A\>/48-10/6tMJ9T.—The Fourth Five Year Plaa envisages
a large programme ior sheep de\eloprnent^--for meeting the
country's demand for wool and the increasing demand for
mutton. The programme inter alia provides for establish-
ment of sheep breeding fatrms run on scientific lines, expan-
sion and reorganisation of State Sheep Breeding Farms, of
Sheep and Wool Extension Centres, extension of the pro-
gramme of sheep shearing, wool giading and marketing. To
advrc Government on sheep and wool development pro-
gramme on proper lines, on bringing about proper coordina-
tion between the sheep breeder, and the scientist on on© hand
and the wool pidduccr, the trade and the industry, on the
other. Government has decided to set up a Central Sheep
Development Council constituted as under :—

I. Chub man
Minister foi Food. Agriculture, Community Development

and Cooperation, Government of India
II. Vice-Chairman

Union lVlinistpr in charge of Animal Husbandry.

111. Members

Representatives of Central Government

Additional Secretary in charge of Animal Husbandry.
Aniina! Husbandly Commissioner to the Government of

India,
Financial' Adviser.
Agricultural Marketing Adviser.
A lepresentarive of Planning Commission,.
A representative of Ministry of Commerce.

A representative of Textile Commissioner.

Member-Secretary

Joint Commissioner (Sheop).

Representatives of State Governments
Directors of Animal Husbandry, or Sheep Development

Officers from 8 States /Union, Territories to be nomi-
nated by Government of India.

Roprcentattves of Indian Council of Agricultural Research
Deputy Director General (Animal Sciences), Tndian

Council of ABricultm al Research.
Director, Cential Sheep & Wool Research Institute.

Malpura (Rajasthan).

Representatives of sheep fanner:,
Five progressive sheep farmers to be nominated by the

Government of India.

Representative'; of wool processors

A representative of Khadi and Village Industries Com-
mission.

A representative of the All India Handloom Board

Representatives of Tiade

Two representatives of All India Wool Trade Federation

Two representatives of Indian Woollen Mills Federation.

Other interests

A representative of Indian Standards Institution.

Two non-oflicials having skill in, spinning or weaving of
wwl.

.XVi^.iwn-oflKiaN with expert knowledge of sheep
.industry or wool trade or wool utilisation to be
nominated by Government of India.

I lie Government of India may nominate, from time to
tin\6, additional members on the Council.

The Council will be an advisory body and will have
following functions :—

1. To consider from time to time the sJieep develop-
ment piograihmes formulated by the Central and
State Governments.

2. I Q review the progress1 of sheep development pro-
grammos and suggest measures for accelerating the
tempo, Whenever necessary.

3 lo considei problems concerning wool-grading, pro-
cessing and utilisation.

4. l o consider the pioblems of marketing of sheep,
wool and muttop.

5. Any olhci functions which may fioin time to time
be assigned by the Government of India to the
council.

The Council will meet periodically at such time and place
as may he decided by the Chairman

The Council will have powers to co-opt experts and others
with its woik as and when considered necessary.

The Council may appoint committees for advising it in,
connection with problems lelating to sheep breeding, wool
production and utilisation, marketing of sheep and wOol,
disease control and any other purposes as it may think
necessary.

ORDER

ORt>LKfct> that a copy of the Resolution be communicated
Lo all State Governments, Administrations of Union Territo-
ries and Ministries of the Government of India, Planning
Commission, Cabinet Secretariat, Lok Sabha and Rajya Sabha
Secretariat.

ORDERED aJso that the Resolution be published in the
Gazette of India for general information.

S. J. MAJUMDAR, Additional Secv.

(I.C.A.R.)

New Delhi, the 11th December 1968

No. 26(l)/67-CDN(/_),—Under the provisions of Rub 75
of the Rules of the Tndian Council of Agricultural Research.
the Minister of Food and Agiiculture has been pleased to
nominate Dr. N, Parthasarathy, Madras, as a member of the
Standing Committee for Agricultural Research of the Indian
Council of Agricultural Research for the period from the 3rd
December, 1968 to the 21st luly, 1969, or till such time as
his successor is nominated by him on the Committee, which-
ever period expires earlier.

P. S. HARIHARAN, Dy. Secv.

(Department of Community Developmen )

RESOLUTION
New Delhi, the lOf/i December 1968

No 11/1/67-CP&B.—The need for setting up a national
forum, reflecting various shades of informed opinion on the
subject, to advise the Ministry on suitable policies for pro-
moting the objectives of Community Development, has been
felt for some time. It has accordingly been decided to cons-
titute a Consultative Council on Community Development

2. The Composition of the Council will be—
Chairman

Union, Minister of Food, Agriculture, Community Deve-
lopment & Cooperation.
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Vice-Chairman
Union Minister of State in the Ministry of Food, Aarl-

cultuie, Community Development and Cooperation
(incharge of Deptt, of Community Development).

Members

(1) Union Deputy Minister in (ho Ministry of Food,
Agriculture, Community Development and <So-
operation.

(2) Secretary (ACD&C). Departments of Agriculture,
Community Development and Cooperation, Ministry
o( Food, Agriculture, Community Development and
Cooperation.

(3) Additional Secretary (CD), Department of Com-
munity Development, Ministry of Food, Agricul-
ture, Community Development and Cooperation.

(4) Minuter for Panchayati Raj, Government of Andhra
Pradesh, Hyderabad.

(5) Minister for Agriculture, Panehayat including Com-
munity Development und Cooperation, Government
of Assam, Shillong.

(ft) Minister of Panchayat, Community Projects, Co-
operation and Agriculture, Government of Gujarat,
Ahmedabad.

(7) Minister for Development (Incharge of Community
Development and Panchayati Raj) Government of
Haryana, Chandigarh.

(8) Minister of Community Development and Pancha-
yats, Government of Kerala, Trivandrum.

(9) Minister for Planning and Development (incharge of
Community Development and Panchayati Rai),
Government of Madhya Pradesh, Bhopal.

(10) Minister for Local Administration, Government of
Madras, Madras.

(11) Minister for Rural Development, Government of
Maharashtra, Bombay-32.

(12) Minister for Development, Cooperation and Pan-
chayati Raj, Government of Mysore, Bangalore.

(13) Minister for TuensapK Affairs, Community Develop-
ment and Cooperation, Government of Nagaland,
Kohima.

(14) Minister for Community Development and Pancha-
yati Raj, Government of Orissa, Bhubaneswar.

(15) Minister for Community Development, Government
of Rajasthan, Jaipur.

(16) Chief Minister and Minister incharge of Community
Development, Goa, Daman & Diu, Panaji.

(17) Chief Minister, Tripura, Agartala.
0 8) Executive Councillor, incharge of Panchayati Rai

and Community Development, Delhi Metropolitan
Council, Delhi.

(19) Development Minister, Himachal Pradesh, Simla.
(2Q) Member (Agriculture) Planning Commission, New

Delhi.
(21) Begum Ali Zaheer, Chairman, Central Social Wel-

fare Board. New Delhi.
(22) Shri John Barnabas, Director, The Central Institute

of Research & Training in Public Cooperation,
C l / 4 , Safdarjung Development Area, New Delhi-16

(23) Shri Rajeshwara Patel, General Secretary, All India
Panchayat Parishad, A-23, Kailash Colony. New
Delhi.

(24) Dean, National Institute of Community Develop-
ment, Rajendranagar, Hyderabad.

(25) Smt, K. Lakshmi Raghu Ramaiah, Hony. General
Secretary. All India' Women's Conference, Saroitni
House, 6 Bhagwan Dass Road, New Delhi-1.

(26) Shri Biswanarayan Shastri, Member Parliament.
(27) Shri Bhola Ruut. Member Parliament.
(2"8) Chaudhnri Randhir Singh, Member Parliament
(29) Shri Samarendra Kundu, Member Parliament.

<30J Shri Om Mehta, Member Parliament.
(31) Shri T. S. Avinashilingam. Sri Ram'akrlshnan Mission

Vidyalaya, Sri Ramalrishna Vidyalaya. P.O., Coim-
batore District, South India.

(32) Shri N. S. Kajrolkar, 2Ht Road, Khar, Bombay-52.
(33) Shri B. P. Nagarajamurthy, Ragiboman'ahalU,

Malavalli Taluk, Mandya District, Mysore State.
(34) Shri L. Elayaperumal, Chairman, Committee on

Untouchability &, Ecotv &. Edl. Development of
Sch. Castes, Room No. 68, 'M1 Block, New Delhi,

(35) Dr. L. M. Singhvi. 20, Mahadev Road, New Delhi-1.
(36) Prof. V. K. N. Menon, "Plain View", near Central

Stadium, TWendrum.
(37) Smt. Leeladevi R. Prasad, C-30/1, Railway Line

Road, Nehru Nagar, Bangalore-20.
(3S) Shri N. Ramachandra Reddy, M.L.A., 3-6-190.

Hyderguda, Hyderabad.
(39) Shii D. L. Mazumdar, Chairman, West Bengal

Industrial Development Corporation Ltd., X 26
Hauz Khas, New Delld-16.

(40) Shri Vimalkumar Chordia, Bhanpura, Mandasor
' District, (Madhya Pradesh).

(41) Smt. Savitri Nigam, 13, Rakabganj Road, New
Delhi.

(42) Shri G. Chandiasekharam, 3-6-471, Himayatnagar,
Hyderabad-29.

(43) Shri Narayan Datt Tiwari, Convener, Indian Youth
Congress, 7 Jantar Mantar Road, New Delhi-1.

(44) Shri R. Keishing, Mantripukhari P.O., Imphal,
(Manipur).

(45) Shri Brahmakumar Bhatt, Advocate, 2237, Bauani
Pole, Raipur, Ahmedabad-1.

Member-Secretary

Joint Sccietary (P), Department of Community Deve-
lopment, Ministry of Food, Agriculture, Community
Development and Cooperation. New Delhi.

3. The functions of the Council will b e -
ta) to advise the Centre and- th© States on the problems

relating to Community Development and their
solution;

(b) to review, from time to time, the progress and re-
commend measures., for needed improvements In the
implementation of tho Community Development
Programme with special reference to intensive pro-
grammes of action; and

(c) to advise the Centre and the States on the measures
required to secure adequ'ate resources for the
Community Development Programme, as well as
public cooperation, taking into account the needs
both of economic development and community
action.

4. The term of office of the members of the Council will
be for three years.

5. The Council will meet aa often as necessary and, in any
case, at least twice in a year,

ORDER

ORDERED that a copy of the Resolution be communicated
to all concerned.

ORUFRED also that the Resolution be published In the
Gazette of India for general information,

T. D. N. SAHI, Additional Secy.

MINISTRY OF EDUCATION
Central Advisory Board of Education

New Delhi, (he 2nd December 1968
No. I'. 23-2/67.IV.—In continuation of this Ministry's

Notification No. F. 23-2/67.IU dated the 6th November.
1968 on the subject of nomination of Members to the Central
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Advisory Board of Education the following amendment to
ihc^taid NotificHtion, namely,

"The terms of Membership of Shri K. P. Subramania
Menon M.P., Dr. S. Misra, Prof. T. S. Sadasivan. Shri
K. C. Chacko, Prof. P. J. Madan, Dr. R. M. Kasliwal, and
Rear Admiral R. N. Batra may be amended to read as
3l.s/ March, 1971 instead of 31st March, 1970."

MRS. S. DORAISWAMY, Asstt. Educational Adviser

MINISTRY OF IRRIGATION AND POWER

RESOLUTION

New Delhi, the Uth December 1968

No. / ; J W / - 3 4 ( 4 5 ) / 6 6 . — A t the tenth meeting of the
Northern Zonal Council held at Udaipur on 2nd February,
1968 it was inter alia decided that the Chandigarh Adminis-
tration should have a representative on the Northern
Regional Electricity Board as one of its members and that
the Chief Engineer, Himachal Pradesh should bo made a
member in place dt the Chief Secretary. Himachal Pradesh.
In pursuance thereof para 2 of this Ministry's Resolution
No EL-II-35(3)/63, dated the 13th February 1964 relating
to the composition of the Northern Regional Electricity
Board, as amended by this Ministry's Resolution No. EL-IT-
34(27)/66, dated 5th August, 1966 and No. EL-TT.-34(45)/66,
dated 13th September, 1967. 12th June 1968 and 20th Sep-
tember, 1968, shall be reconstituted as follows :—

(i) Minister of State Incharge of Works, Irrigation and
Power. Jammu and Kashmir or his representative.

(ii) The Chairman, Punjab State Electricity Board,

fiil) The Chairman, Rajasthan State Electricity Board.
(iv) The Chairman, Uttar Pradesh State Electricity

Board.
(v) The Chairman J3elhi Electric Supply Committee,
(vi) The Chairman, Haryana State Electricity Board.

(vii) The Chairman. Bhakra Management Board.
(viif) Chief Engineer, Department of Multipurpose Pro-

jects and Power, Himachal Pradesh.
(ix) Chief Engineer Incharge of Electricity Works,

Chandigarh Administration,
•(x) A representative of the Central- Electricity Authority

(xi) The Member-Secretary.

The Members from Punjab, Delhi, Haryana, Jammu &
Kashmir, Rajasthan, Uttar Pradesh and Bhakra Management
Board shall be the Chairmen for a period of one year each
by rotation.

ORDER

ORDERED ttiat the above Resolution be communicated to
the Government °* Jammu & Kashmir, Punjab, Rajasthan,
Uttar Pradesh, Haryana and Union Territory of Delhi,
Himachal Pradesh and Chandigarh and the Bhakra Man'ajie-
ment Board, the Ministries of the Government of India, the
Prime Minister's Secretariat, the Secretary to the President.
the Planning Commission and the Comptroller and Auditor
General of India.

ORDERED also that the Resolution be published 5n the
Gazette India for general information.

K. P, MATHRANI, Secy.

RESOLUTION
New Delhi, the 26th December 1968

No. DW.F.511(39)/68.—In paragraph 2 of this Ministry's
Resolution No. DW.V.511(39)/68, dated the 19th November.
1968, the following sub-paragraph may be added :

"The Committee is empowered to co-opt concerned
officers of the Government of India and the Government
of West Bengal, as and when necessary, in connection
with (heir study,"

ORDER
ORDERED that a copy of the Resolution be communicated

lo the State Government of West Bengal/All the Ministries
of the Government of India/Prime Minister's Secretariat/
Private and Military Secretary to the President/Comptroller
and Auditor General of India/Planning Commission for
information.

ORDERED that the Resolution be published in the Gazette
of India, and that the State Government of West Bengal be
requested' to publish it in the State Gazette for general
information,.

P. R. AHUJA, Jt, Secy.

MINISTRY OF INFORMATION AND
BROADCASTING

RESOLUTION
New Delhi, the 19th December 1968

No. 18/15/67-fl(B).—In continuation of this Ministry's
Resolution No, 18/13/67-B(B), dated the 13th December,
1968, it is hereby ordered that Shri J. C, Nampui, Deputy
Secretary, Ministry of Information & Broadcasting will serve
as a member of the Advisory Board on Commercial Broad-
casting,

A. S. GILL. Jt. Secy.

MINISTRY OF LABOUR, EMPLOYMENT AND
REHABILITATION

(Department of Labour ft Employment)

RESOLUTION

New Delhi, the llth December 1968

No. Hf/(/)30(3)/65.—In further partial modification ol
the Resolution of the Government of India, Ministry of
Labour, Employment and Rehabilitation No, LWI(I)30(3)/65,
dated the 5th August, 1966, published in the Gazette of
India, Part I, Section 1, dated the 20th August, 1966, the
Government of India hereby nominates as members of the
Committee on Labour Welfare Shri M. M. Rajendran, Com-
missioner of Labour. Madras vice Shri T. S. Sankaran, I.A.S,,
Additional Secretary, representing the Government of Madras,
Shri Ajit Singh, Deputy Secretary, Department of Mines and
Metals vice Shri K. K. Dh'ar, Director representing the Minis-
try of Mines and Metals and Shri Probin GoswamI, General
Secretary INTUC vice Shri Arun Bhattacharya.

C. R, NAIR, Under Secy.

RESOLUTION

New Delhi, the 20th December 1968

No. LWI-I 17(l)/68.—The term of the Study Group
(constituted in the Government of India Resolution No.
LWI(l)>1(1)/66-A, dated 17th August, 1967 published in
the Gazette of India dated 2nd September, 1967, to under-
take a factual study erf the working and living conditions of
the Railway Porters and Commissioned Vendors) which was
extended upto 30th November 1968 In the resolution No.
LWI(T) 17(1 )/68, dated 26th March, 1968, published in the
Gazette of India dated 6th April, 1968, is hereby extended
upto the 31st March, 1969,

ORDER

ORDERED that a copy of the resolution be forwarded to :—
(1) All State Governments,
(ii) Ministry of Railways,
(iii) All India Organisations of Employers and Workers
(iv) National Federation of Railway Porters and

Vendors, Hata Jagdish Prasad LokmanRan}, Char-
bagh, Lucknow,

(v) Members of the Committee.

(vl) .CJdief TLabour .Commissioner (Central), New Delhi,
(vii) Director, Labour Bureau, Simla.
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ORDERED also that the Res.ohj.tfon be published in the
GarcUc of India foL 5enV.1I information.

R B SHUKLA, Director of Industrial Relations

RESOLUTION
New Delhi, the 20th December 1968

No, 10/31/68 Mill—The Government of India have
decided to re constitute the Central Advisory Board for Iron
Ore Mines Labour Welfaie Fund which was set up in this
Ministiy'i Resolution No 10/10/67-MIII dated the 21st
November, 1967.

The Composition o£ the ieconstituted Board is as
follows :—

Chairman
Joint Secretary in the Ministry of Labour, Employment

and Rehabilitation (Department of Labour & Employ-
ment)

Mfmhen Representing Government

1 Chainnan, lion Ore Mines Labour Welfare Fund
Advisory Committee for Bihar, New Punaichak, Patna.

2 Chairman, Iron Ore Mines Labour Welfare Fund
Advisory Committee for Madhya Pradesh, Moti
Bungalow, M. G Road, Indore.

1 Welfare Commis&ioner. Iron Ore Mines Labour
Welfare Advisory Committee for Goa, Daman and
Diu, Run St. Tome, Saldenhas Building, Panaji, Goa.

4 Vice-Chairman, Iron Or# Mines Labour Welfare
Fund Advisory Committee for Mysore, No. 7. Infan-
try Road, Bangalore

5 Vice Chairman. Iron Ore Mines Labour Welfare Fund
Advisory Committee for Maharashtra. C/o Director
of Mining & Geology, Government of Maharashtra,
Nagpur.

6 Vice-Chairman, Iron Ore Mines Labour Welfare
Fund Advisory Committee for Andhra Pradesh.
Hydeigpda Hyderabad,

7 Vice-Chairman, Iron Ore Mine* Labour Welfare
Fund Advisory Committee for Orissa. Bhubaneswar

Members Representing Employers' Organisations

\. Shri P. L Mukherjee, Deputy Financial Controller,
National Mineral Development Corporation, 61, Rinjc
Road, Lajpat Nagar, New Delhi,

2 Shri V Manohar. Joint Chief (Industrial Relations)
Hindustan Steel T imlted, Ranchi

3 Shri B 1 Verma, Indian Iron and Steel Company
Limited, 12, Mission Row, Calcutta.

4 Shit Shambaji Saidesai, C/o V. S Dempo and Co,
Private Limit<5d> Past Box No, 34, Panaji (Goa),

5 Shri S Lal. Managing Director, S. Lal and Company
Private Limited, C/o Orissa Mining Association; P.O.

-Barbif, District, Keonjhar, Orissa

•fr- Shri S. <£ A. Naidu. President, Mysore State Mine
Owners' Association 8, Cunningham Road, Bmm-
lpre-1

7 -Shri D, C Jain M/s R. Me Dill & Co. (P) Ltd.
34-D, Ratu Sarkar Lan«, Calcutta-7.

Members %evr<tsenting_ Worker? Organteatlons

1. Shri Prakash Roy, Secretary, Indian Mine Workers
Federation, Samyukta IChadan Mazdoor Sangh, Raj-
nandagaon, (M.P.).

2. Shri V. G. Gopal, General Secietary, Tata Workers
Union, 17 K, Road, Jamshedpur (Bihar).

3. Shri J. R Dash, General Secretary, Barbil Workers'
Union P.O, Barbil, District Keonjhar (Orissa).

4. Shri Hemant Deshmukh, General Secretary, Steel
Workers' Union, 17/1 Sector No 1, Bhilai (M.P.).

5. Shri Raikisrhore Somani Rai, Rourkela Mazdoor
Sabha, Rourkela, (Orissa)

6. "Shri Jagdish Naff, Rourkela Mazdoor Sabha, Rour-
kela, COnssa).

7 Shri S. Das Gupta, Secretary, Indian National Mine
Workers Federation, "Katras Road, Dhanbad.

2, -Trip Board may also co-opt any other persons as a
Member If it considei necessary. The Under Secretary In
the Ministry of Labour, Employment and Rehabilitation
(Department of Labour and Employment) shall function as
Secretary to the Board,

3i The Board will be a non-statutory body and its func-
tions will be :—

(i) To advise on the activities of the Fund;

(ii) To review "and coordinate the activities of the
Regional Organisations of the Iron Ore Mines
Labour Welfare Funds; and

'(•iff) To consider any other matter relevant to the wel-
- - fare- of Iron Ore Mine Workers under the Iron, Ore

Mines Labour Welfare Fund,

4. The life of the Board will be for a period of three
years and it will meet at such place and at wch interval as
it may consider necessary

ORDER

ORDfiREfi that a copy of' the itesotutlon be communicated
to •

1. The Governments of Andhra Pradesh. Mysore,
Madhya Pradesh, tyfaharashtra, Bihar, Orissa and
Ootjv Daman and Diu

2. The Ministry of Steel, Mines and Metals (Depart-
ment of Mines and Metals) New Delhi.

3. All Members of the Board
4., Employers' and Workers' Organisations coacerned.

CtofiRED also that the Resolution be published In the
O33C.tte of India for general information

S. T. MERANL Jt. Secy
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